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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDLRABAD BENCH

detween :-

. Syed Bakshali

And

AT HYDERABAD
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Data of Order : 06-02-1997,

eee Applicant

1.The Sub-Divisional Officer,
Telecom, Nalgonda.

2, The Telecom, District Enginaar,r

Nalgonda,

3, The Uirsctor

-General, Telecom,

(reptge. Union of India),
™

Naw Delhi.

Counsel for the

Counsel for the

CORAM:

«+s Respondents

Applicant : Shri C.Suryanarayana

Respondents @ Shri N.R.Dsvasraj, Sr,CGSC

THE HON'BLE JUSTICE SHRI M,.G.CHAUDHARI : VICE=CHAIRMAN

~THE HON'BLE SHRI R.RANGARAJAN

:  MEMBER (A)

(Order per Hon'ble Shri Justice M.G.Chaudhari,

Vice~Chairman) .
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(Order per Hon'ble Justice Shri M.G.Chaudhari,
‘' Vice=Chairman).

ue are not sétisfied with the lapsa oa the part of
e the applicant in not filing the representation within thexéw:;’
pregcribed b} the order and sseking exfention much afteruards.
Houeuér as the inteﬁtion behind the direction was to enable
\ the applicant to file a repraséntatiuh which we thougﬁ#ggould
be considered on merits by the respondents. As a matter af
indulgence uwe extend the time to file représentation byituo
weeks from today as-é final opportunity. In the svant of the
repres&ntafion being received by the respondents within two
weeks from today'then they shall abide by the other directions
contaired in para-5 of the original Dfdar. We make it clear
that if tne rep:es@étation is not received by the respondents
within the stipulated time it will be open to the respondents
to reject the sama on the ground that the representation has
been received after thé stipuléted periocd. We also make it clear
that the applicant is not entitled to seek further extention

and if such an application is filed it will be straightauay

' ] re jected. M.A. 1s accordingly granted.

2 Shri W.Satyanarayana appeared for Shri N.R.Devaraj,

Senior standing counsel for the regpondents,

(R.RANGARAJAN) — (W.G.CHAUDHART)

Member (A) . Vice-~Chairmdn

) Dated: 6th February, 1997, %éhrh¢7a

Dictated in Open Court.




